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IN THE CENTRAL AGMINISTRATIVE TRIBUNAL
NEW DELHI

O0.A. No,. 25&1/89 . - Date of Dmcision 3-1-92
Shrillagat Pal Singh . Applicant,
Mrs. Rani Chhabra Counsel for the applicéht.

N ' Versus
U.C.I. & Ors, " Respondents.
Shri P.P., Khurana ‘ Counsel for the respondaﬁis.
CORAM:

" Hon'ble Mr, P.K. KARTHA, VICE CHAIRMAN (3}

Hontble Mr, B.N. DHOUNDIYAL, MEMBER (R)

1. Whether Reportsrs of local papars may be allouwed to.
sse the Judgement? EV/’

2. To be referrad to the Reporter or not? Yku-
JUDGEMENT

- ' L )
(of the Banch of Hon'ble Shri B.N. DHCUNDIYAL, Member (A}, )

This 0.&, has been fi led under Section 19 of the
Cantral Administrative Tritunal Act 1985 by Shri Jagstpal
Singh challenging the impugned circular Ne,270/6/84 STM

dated 22.4,B7 issued by the Depertmsnt of Telecommunicetion

‘girecting retrenehmsnt of casusl labourers engaged after

31,3.85.

’2. " The épplicant has statad thet he has been working

simee May 1, 1988 as a Chaukidéryunder Sub Divisional Cfficer,
Phones, Ghazisbad., At the time of filing the applicatiocn, hs
hgﬁ worked continuously for almost 597 days and was doing the
same work as reéular employées. He allsges denial of |

regularisationvoh the ground that ﬁhder the impugn;d cirqular‘
dzted 22,4.87, c;suél 1aboureré"édgégéa after 31.3.é5 are to t

ratrenched, The respondants are sven nov making “regh

B ‘
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\fﬁ'recruitment as the existing sfrength,is not enouch to cope
with the increasing work leoad, The applicant refers to twe

- cases where similarly situvated colleagues of his have gone to
Supreme Court and have secured stay orders on their termination.
The applicant has prayed that the circular dt, 22-4-27 laying
down 31-3-85 as cut off date may he quashed/cnd he may he
absorbed permanently in service,
- An interim order restraining the réspondehfs from
termination of the services of the applicant was passed on'
26-12-89 and the same was extended from time fo time,
4, The respondents haove contended that the schehe prepared
by the P& T Deptt. under directions of the Supreme Court in
the‘cose of Bhartiva Dak Tar Mazdoor Manech Vs, '"1.0.7, AIR 1987
S.C. 2342 ;nvisages fegUlarisatiwn all the workers who had

worked continuously for one year as on 1-4<87, The applicant

entered the service only on 1-5.88, He is overage., his date

of birth peing 8-7-57, They have denied that fresh recruitments

are being made,

5. We have gone through the records of the case and have

‘heard the leorned cousel for both the parties, Thefollowing .

issves have already been settled in the cases already deecided

by the Suprement Court and this Trihunal,

(i) This Trzbuncl has jurisdiction to entertain the cases

cf\Casquilubour/daily vager under section 19 of the

Administrative Act, 1985 Judgement of the ry1} Rench

of the Trihungl Raohamat hyllgh Khan vs, 11.n

1989(2) scuiz93. caryi

.T. & Ors,

(ii)The state cannot deny to the Casual Laghoyrers atleost

the minimum Pay scales of regularly emp layed workmen




all the benefits enjoyed hy the regularly recruited

employeeq. A scheme was prepared hy the Post and

Telegraph Department on the directions of the Supreme
Known

Court for absorbing the Casyal Labourerskas'Casual

Labourers (granf of temporary status for requlorisation)

(Bhartiya Dok  Tar Mazdoor Manch Vs, U.0.I. & Ors, AIR

1967 S¢. 2343).

6. The cut off date of 30-3-85 is npot hased on any rational
basis ond is notilegally tenahle,

F On the light of the above,another Rench of this Trihuncl.
of which one of ys (Shri P K, Koartha) was o party, gave g
decision on 4 bateh of 15 applications on 1825290 (Hari Shonkar
Swamy & Ors, vs, U.0.1. 4 Ori}.hodding’that the action of the
Tespondents to give thiﬁenefit of regularisatinn scheme-only to
those employees who Were engaged hefore 1-4-8% was not legally
Sustainable, |

8, The respondents have themselyes admitted that +he applicant
has worked for 597 days. Following the ratio of above the
abovementioned Judgements we held that the applicant jis entitled

to succeed. The application is therefore'disposed of with the

following orders and directions ;.

]

(i) The 'Dpli!‘ﬂtshall centinue to be engaged . a

casual labour, The interim order passed on 26,12,89

is hereby made ebselute,




-

the pay sceala of regalarly employeé workmen anc shall
be entitled to the benefits and privileges snvisaged
in the Judgement ¢f the Supreme. .lourt, in Jegrit Masdoor

Union's case{1985(2)SCALE 1455},

(iii} Age relaxation to the extent of service rendgered shall

be given te him,

{iv} 1In the facts ang cireumstences of the case
we do not dirsct payment ef any back wages to

the appllc Nt

(v} There will be no order as to costs.
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«No DHGUND " K. KARTHA

(BN, UHCUNUIYAL_S//,72/_ {F HA)
Membe r {A) ‘ Vice Chairman{d}



